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New Delhi, the 30th April, 2004

S.0. 1137.—In excrcise of the powers conferred
by Section 3 of Public Premises (Eviction of Unauthorised
Occupants) Aet, 1971 (40 of 1971), the Central Government
hereby appoints Dr. (Smt.) Shashi Khare, Consultant
(Micro}, National Institate of Communicable Diseases,
72-Sham Nath Marg, Delhi-110054 being a Gazetted Officer
of the Government to be Estate Officer for the purpose of
the said Act, who shall exercise the powers conferred and
perform the duties imposed on the Estate Officer by or
under the said Act, within the limi{s of her jurisdiction in
respect of the Public Premises specified in Col. 2 of the
Table below :— )

TABLE
Name & Designation Public Premises
of the Officer
1 2

Dr. (Smt.) ShashiKhare, All offices and residential
Consultant (Micro), units and ather structures in
National Institute of the NICD Campus at 22-Sham
Communicable Diseases, -Nath Marg, Delhi-1 10054
Delhi -
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MINISTRY OF FOOD PROCESSING INDUSTRIES
New Delhi. the 27th April, 2004

S.0. 1138.—In pursuance of clause (f) of Paragraph
5 of the Meat Food Praducts Order, 1973, the Central
Government hereby appoints Shri ANNP, Sinha, Joint
Secretary in the Ministry of Food Processing Industries,
as the Licensing Authority for purposes of the said Order
vice Shri P.K. Agarwal, Agricultural Marketinig Adviser to
the Govemment of India. : '
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1.P. SHUKLA, Director
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MINISTRY OF COMMERCE AND INDUSTRY
(Depaftment of Commerce)
New Delhi, the 26th April, 2004

S.0 . 1139.—In exercise of the powers conferred by
Section 17 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby
makes the following rules to amend the Export of Basmati
Rice (Quality Control and Inspection) Rules, 2003,
namely :— '

1. 1) These rules may be called the Export of Basmati

" Rice (Quality Gontrol and Inspection) Amendment Rules,

2004.

(2) They shall come into the force on the date of
their publication in the Official Gazette. ’

2. In the Export of Basmati Rice (Quality Control
and Inspection) Rules, 2003, in rule 8, sub-rule (¢) shall be
omitted. o '

{F.No. 6/2/2000-E1&.EP)
RAJ SINGH, Director

; Noté_:—The principal rules were published in the
Gazette of India Extraordinary, vide S.0. 68(E) dated the

' 23rd Jatwsary, 2003,





